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APPLIGATICN NO.

T

" CENTRAL ADMIN ISTRAT IVE TRIBUNAL

BANGALORE BENCH

- Second Floor, :

- Commercial Compizx,
Indirenagar,
BANGALORE -~ 560 QO30

~Dated: 3 APR 1995

963 of 1995,

APPLICANTS: §/$h,G.Krishnasuamy and R N,Shashidhera,
- V/s.

ll‘
b

i

f

RESPONDENTS : Secretary,Beptt.of Heslth & Femily Welfere,
New Delhi and tuo others.

: To

1.

!
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B

f

Srl M.Nerayanaswamy,hdvocate,
No 844 ,Upstasirs,Fifth Block,
Raaeglnagar,BanoalorefSSD 010.

‘SubJeCt.- ForWardlng copies of the Orders passed by the
Central Administrative Tribunal,Bangalore-38.
——— XX X

mentloned appllcatlon( ) on|
9
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; Please find enclosed herewith 2 copy of the Order/
 Stay Prder/Intcrlm Order, passed by this Tribunal in the above;
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20-03-1995,
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CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH:BANGALORE

ORIGINAL APPLICATION NUMBER 963 OF 1995

HMONDAY, THIS THE 20TH DAY OF MARCH,1995.

Mr.Justice P.K.Shyamsundar,' Vice-Chairman.

i Mr. T.V.Ramanan, ) .. Member(A)
;

{G.Krishnaswaamy,

iS/0 late Sri P.Govindaraja rudaliar,
iAged about 51 years,

;“ield Investigator,

iNational Tuberculosis lnstituted,
*bangalore and the Secretary,
iN.T.I.Non-Gazetted Staff
,Assoc1at10n, No.3, Bellary Road,
kbauéalore -3.

;A.m.bnasnldnara,

;5[0 late A.C.Narayana iurthy,
1Aoeu about 54 years,

: Investigator, National Tubercu1051§ﬂ

lnstltutq%wzf:§?rbellary Road, ..y
‘ban galore=31 4 A
: o Vo
% N 3 h;.‘
v 5"
lne Urifon’ offIhdla, jféy
3§€£ent€ddbyfmtsnSecretary to Govt., T

;dealth&WTamrlyawelfare Departmentﬁtn,
< hirman phavampiew Delhi-11. -

ﬁ.lhc Director General of realth

¢ Services, Hinistry of ilealth & F.W
Services, Department of Health,
Nirman Bhavan, New belni-l1l.

3¢ Tne virector,

! National Tuberculosis Instltute,

1
I vo.s, Bellary Road, bangalore-3. .. Respondénts.’

—— ,

mr.Justice P.K.Shyaasundar,Vice-Chairman:-

B . s L ‘ -
we have heard rir. »M.narayanaswamy, learned counsel for

-Aktpe apyllCdntS. we find from the decision of the Tribunal way
\ | i .

Back 1n 1987 in O.A.nos. 1203 to 1207 of 1980 the very éspects,

Bised herein were raised and not found favour. iir.narayanaswamy
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says the facts are different whicﬁ; as .a matter of faét; are
1 not so. Even otherwise, cause of-aétion,if any, ha&ing ariseg
. after ﬁhe disposal of the earlief 0.As, this appligation;made
in 1995 surely fails for severe laﬁches. This};application,
therefore, fails and dismissed accordingly at the staée of admis-

sion.
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